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CENTKAL ADMINISTRATLVE TRIBUNAL, ALLAHABAD BENCH

ALL AHABAD

Allghabad : Dated this 25th day of July, 2000
Original Application No, g1) of 1998
district : Allahabad
ClRAM 2=
Hon'hle Mr, S. Blswas, Al.
Prem Narain Misra son of Late R,Ky Misra,
Resigent of 8-A/3, sSheokuti Allahabad,
(sri sudhir Kumar/sri P.K. Kashyap, Advocates)
. + « » oJAPplicant

Versus

1o The Union of India
Through C.G.J.A., West Blcck V'
R.,K. Puram, New pelhi.66,

2, The J,C.D.A.(Fund)
Meerut Cant, Meerut,

3s Ihe C-G-.LJ-A- (P)‘
All ahabad.

(Km, Sandhnga :srivastava, Advclca‘te)
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OR DER (O r al)
By Hovtple Mr, s, RBiswas, AM.

Issue made in thigs case is that an agmount of

Rs, 40,639/~ was deducted at the time of giving

retirepent penefits to the gpplicant who retired

N 31=7=1997., The agpplicantits contention ig that

this amount was deduc ted without any authority,

Initiaglly it was held that a withdrawjl of Rs, 25,000/~

has been twice deducted, thus the total amount of LWorked
ol h'ﬁ5,49014/.., The applicantis counsel challenges ?:1:2

recovery Oof Rs, 24,000/-, It has been styted by the
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respmdents that the same is interest paid to the G, B F,
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@%L) at eligible rate’\ Initially thig was cmtested by the

counsel for the gpplicant but now he is gble to
understand that there is no duplication regarding recovery
of the G,P.F, withdragwn, Learned cougel for the
respondents has clarified arithietically the detail

as to how the deduction of Rs,40,639/- worked out taking
final withdrawal of Rs,25,00/- as basis and since

there was an oversight that this amount was withdrawn
by the applicant and was not shown in the debit from

period from Octoper, 1982 to March, 1986, Coisequently K tf

the respondent department was compelled to pay interest
m this gmount which was not properly shown by Oversight
in the account, The tofl amount of interest paid

works out to Rs, 24,014/~ which has been impugned by

the applicant wrangly as total recovery of G.P.F, The
respmdentst counsel has als© clarified with ardithmetical
detail as to how an amount of Rs, 4,639/~ was worked
out and deducted framn the applicant gt the time of
grant of pensionary benefits, Cosequently, the entire
account stands settled and I am of the view that the
applicant has no cause of action an thisg count, The

applic agtion is dismissed accordingly a merit, No

order as to costs,
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